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anTI liD ON mlVA'I'E NAnFRS' ....... AND JtaOUJTIONS 

THIRD REPORT 

I, tile Cbainna of the Committee on Private Members' BUls and 
Baolutionl, .vIIIe beeD autborUed by the Committee to preRDt the 
Report on tbelr beIaalf. preRDt thia Tbird Report. 

2. 'l'be Committee met on the 18th July. 1977 for-
,/,/( Clasaiflc:ation and allocatiOD of time for discussion of Bills 

(vide Appenc:b) UJlder claUleS (b) and (c) of Rule 294(1, of the 
Rula of ProeecIure. 

~. AlJocatioD of time under rule 2IM(l)(e, of the Rules of Pro-
eedure to the resolutions at item No.. 3. 4 and 5 let down in 
the List of BWIineM for Friday, the 22nd July. 1977. 

m. CoMIderation Qf Memorandum reJ(lU'dina limitation on the 
number of notices of Private Members' Bills for Introduction 
durina a .-Ion. 

~ Clnd cllocwdOft of tit'M to BUb 

3. The MenJben eoacemecl had been invited to pr .... t before the 
CommIttee their views on their Bills. Shri K. Lakkappe and Dr. Vaunt 
Kumar Panclit attended. 

'" After oonsidftina all upecta of the Billa, the Committee recomn\f'nd 
that (1) the UnemplCJ1ment Allowanee BUI. 1977 by Shri K. Lakkappa be 
pIaeed in catecorY 'At and (ii; all the remaininJr 8Ult referred to In the 
Appendix be placed in category 'B'. The Committee recommend alloca-
tion of time lqr each of 1M ~i11a .. shown in column 5 of the Appendix. 

AUotment of time to Raolutiou 

5. The MembeR CDIUIemed bad been invited to pretent their views on 
their resolutiona before t.M Committee. None of them attended. 

6. The Committee recommend the allocation of time .. follow.:-
(1) ReIolutioD ret)U"dina remunerative pricles for 

major qrieu!turaI produce. 2 hours 
(2) Re801utloD repnling natioDaliution of jute, 

textile and su«ar induatria 
(3) Reeolution reprdjnl tacklJn" of problem of 

unemployment. 

2 houri 

2 hOUri 

Con.ideration of Memorattdum ,-egamno limitation on the ftum~ 01 
ftUtice, of PriNt« Memben' Billa for intTOduction duriRf1 CI Seoioft 

7. The Committee tIleD consictered Memorandum No.1 reprding 
limitation OIl the number of notiCes of Private Membera' Bills for intro-
duction c:Iurin& a Session. The Committee noted in this connection that 

- [P.T.O. 
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the Fourteenth.Report of the Committee OIl Private Members' Bills and 
Resolutions (Third Lok Sabha) was adopted by the Boue OIl the 8th 
March. 1963, in tM following modified form:-

"TIle Committee teqUlllts the bcm..Mlmbebte aeldle ut1raiDt on 
themselves so that they would not ,pye notiee of more than 
4 Bills in a Session." 

8. After conaiderinl all upecta of the matter, the Committee reIterate 
their above recommendation. However, ~ in vieW that this is the 
ftnt IeSIion for transaction of Private Memben' BllIs in the Sixth Lok 
Sabha and Members are keen to introduce a number of leaislative 
measures. the Committee recommend that. .. an euepWm to their abQve 
recctmmendation. Sarvubrl Cbandrappan, P. K.Deo ... other meudle.rI. 
who have given more than 4 notiees of BillI for this (Second) SelGOft, be 
permitted to Introduce up to the limit of 8 Bills durin. this session. 

Reeomtnendattona 
9. The Committee recommend that-

0) the cJ .. lftcattonand aUocatlon of tlme to BlIla by the C0m-
mittee as mown in t.tIe Appendix be ..- to by tile HOUle; and 

(il) the allocation of time to reIOluUonl, .. shown in parqrapb 6 
above be a.,.. to by the Houle. 

10. The Committee also reiterate their earlier recommendation that 
bon. Memben may exerc:ite a restraint on themlelves 10 that they would 
not ,Ive notices of more than four Bm, in a SeIIton and IUgest that as 
an exception to this recommendatioD. Sarvuhri ~ P. It. Deo 
and other Members. who have liven more than four notices of Bills 
for thiI SetIion, be permitted to introduce upto the limit of eiIbt Bills 'win, thiI SeIIton. 

GOOEY MURAHARl. 
CIaatnnaa. 

N.w Drun; 

J"'" 18. 1m. eo.mltta Oft ~ Itfemben" 
\ Billa fPI4 Raolutioftl AiCIdJIG 21. 1899 (SOkG). 



S. No. Name of the Bill and the 
MeDlber-in-cllarge 

1. The Constitution (Amendment) 
Bill. 1977 (Amendment 01 article 
217) by Shri Om Prakash Tya,p. 

2. The Essential Commodities (Am-
endment) Bill. 1977 (Submtutio1t 
'of aedioft lOA) by Shri K. Lak-
kappa. 

The Unemployment Allowance 
Bill. 1977 by Shri K. Lakkappa. 

4. The Caste System (Abolition) 
Bill, 1977 by Sbri K. Lakkappa. 

5. The Eradication of Poverty 
Scheme Bill. 1977 by Shri K. 
Lakkappa. 

v' 6. The Prevention of Social Dis-
abilities Bill. 1977 by Dr. Vaunt 
Kumar Pandit. 

7. The Constitution (Amendment) 
Bill. 1m (Amendtnftt of article 
51) by Shri B. V. Kamath. 

8. The Raj Committee (Amend-
ment) Bill, 19'17 (Amndmetat of 
~ 7 cmd 8) by Shri G. M. 
BanatwallL 

Bill No. Category Time 
allotted allotted 

by the 
Com-

mittee 
---------

59 of 1977 B 2 hours 

63 of 1977 B 2 hours 

62 of 1977 A 2 hours 

60 of 1977 B 2 hours 

61 of 1m B 2 bours 

,,1 \,,1· 11 1,'1,,,; 

ff1 of 1977 B 2 hours 
-;' 

85 of 1977 B 2 hours 

M of J977 B 2 hours 
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